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‘In The Centra! Administrative Tnhunal
o : ‘GUWAHATI BENCH : GUWAHATI

L' ! : i e e
|

ORDER SHEET

m\@pp\aﬂAPPLICATION NO. %2 3/2 6] opies—
Apﬁii(;[ané(s) C kP N o du

T .o
Respandcnt(s) N LV, S . |
AN
kot &, \)JV\~ Noiy 0.k ’)/M’w :

for Applicant(s) R ' %. A

Advodate‘
. o w ‘; LN%) ¢ W
)ﬁfvocate for Respondent(s) N Q w
‘[ ; . . .
i[ f
i ‘
| : s
L
Now% OF the Registry | Date | Orsier of the Tribunal
| 2048401 | Heard Mr.B.KeSharma learned
R counsel on behalf of the applicant
¢ I w : and also Mr.S.Sarma, assisted by Mr.B.C,
<as &pgh at o 15 in form
bM vt id Gk :mn Dag J,eaz;nef:l counsel for the respondents -
Petition 5| 51y s o 7 ed vide : a
MoPs .. CF
for & 1 ‘deposit . vide Application is admitted. Issue
1PO/By N. M 5"4 T hD notice on the respondents to show cause
Dated 1 :
g ‘as to why the interim order No,NP-3/96-
“,u. M{q . WS(Pers) dated 84842001 (Annexure 9)
| repatriating the applicant in his parent
%egmuﬁ g‘L;e-,y/gﬁ Qeu not department shall not be suspended.
/Eéewvw’_aad r?m/ma omonn/ 7"0/27&? : Returnable by 2 weeks. Mr.Sharma accepts
\‘{ ‘; notice on behalf of Respondents No. 1 to
Z’?L | 5. List on 11.,9.01 for orders.
7‘\{;“;%,& (O’M é;o eivee! N In the meantime, the operation of
/\0710&7)}1 Wo_i lu Sr/éaobwa L the impugned order dated B8.3.,2001 shall
Ma« ﬂ&mm@ ﬁc/v’ 763%4'” remain suspended.
WO& v&ﬂWa gﬁ,@ " ;‘ Member e Vice~Chairman

lm

}”/ﬁ&?f 07 Gt



{

)

| heen Wil

;o

:A;yjf

'Notes of the chistry

Date

| Order of the Tribupal j

Ny werntbhan ehakswank

Wia baew Wﬁtﬁqk

a

et es

Mo+ Winhew gredemash
y‘\'h”Va heaw \ﬁﬂgli‘

.7"

MV

1/
C:jéﬁnnvvm~¢:21¢€5{

Ty

7004

T e

Ne+ toai Hem Gradhe e hiro

-
+

2T

N vies Shakewawt—
W heew Asilerd,
| %

Py

) 8:2_'02—0

g

11.9.01

mb

11.10.01

pg
15.11.04

mb-
20.12401

"«--; < o

.o L]

o
\

-mb
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List again on 11/10/01 ta'angls the
respondants to fils written statement,s- _

In the meantime, interim order dated
28,8,01 shall cantinue until further order.

\((QS(MJ\ ‘

amber

/
Vice-Ehairman

List on 12.11.01 to enable the
respondents to file written statement.

KQEEN -
Member ¢L~5‘ Vice~Chairman

Heard Mr;B.C.Das, Iearneé dounSel
for the respondenti&r.Das, stated that
the written statement-in this O.A. yet
to file and sought for time to file
written statement. Also heard Mr.U.K.
Nair, learned counsel for the applicant.
Prayer for adjounrment is allowed,

List on 20/12/01 for hearing.

A

Vice-€hairman

\Ck

Member
J
% It haq been stated by Mr.U.K.Nair,
Jdearned counsel for the applicant that

Yhe'ha& received some relief in the

matter and he may not have preSOed the

" |petition. A¢cord1ngly, he seeks some

tlme to obtaln instructions. Prayer is
llowed.

List on 22.1.2002 for hearing.

Vice-Chairman

o,

.

List on 11.2.203é on tha‘prayér

‘Sri B.C.Das, learnsd counsel for the
respondents te enable him te obtain

instructiaons.

mb

VYIS L\/\

Member Vice«Chai rman
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O.A. No. 323 of 2001
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of the Registry

Date

wcrmns e EE

Order of the Tribunal

111.2.02

the respondents.

\Quﬁ(%\wr

Member
mb

Heard Miss U.Das, learned
counsel for the applicant and also
Mr. B.CsDas, learned counsel for

It hés been stated by Miss
. UesDas, learned counsel appearing
. on behalf of M. B.K.Sharma, lear-
j ned Sr. Counsel and Mr. S.%ama,
| learned counsel for the applicant
" that instruction was received
. from the applicant not to press
' the application. Considering the
. facts and circumstances of the
' case, the applicantion stands
" dismissed on withdrawal.

.

Vice~Chairman
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E - THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI RENCH
g ' GUWAHATI :

]

ebieraas s

" BETWEEN

- Bhri C.KWP. Naidu, son of Shri C.B.K.- -
“Naidu, presently working as Principal,
w;F Jawahar Navodaya Vidyalaya, Hokrajhar.

= AND -
(1. The Union of India, represented by .
P% © -the S8ecretary to the Government  of

| - India, ’Ministﬁy‘of Human Resource
v Development,:Nem Delhi.,

2.  The Navodaya Vidyalaya Samiti, A-39,
Kailash = Colony, New Delhi-48,
represented by its Chairman. =

{0 _ "

3. The Director, Navodaya Vidyalaya, &~

1o - 39, Kailash Colony, New Delhi-48.

?4.- The Deputy Director (P&E), ~ Navodaya
- - Vidyalaya Bamiti, A-39, Kailash
i+ Colony, New Delhi-48, T

o
>

The - Deputy Director, Navodaya: -
o Vidyalaya Samiti, A-39,  kKailash.
- Colony, New  Delhi-48, Regional
Office, Shillong. . ST

6. The Director of School-'Education,
?' Government of  Arunachal Pradesh,
f - Naharlagan, Arunachal Pradesh,

'iD TAILS OF APPLICATION - -

“f. PARTICULARS . OF

<o« Applicant -

T
m
Eif
¥

o
o §
3
[5:1
3\
Iy
@

‘| APPLICATION IS MADE

This

¢

%eeking to repatriate the Applicant to his parent
|

application is ﬁirected-against isskance of office

arder  under Memo No., F.NG.ND«QX?&”NVS(Peﬁﬁ)Tdatem B.8.2861.

Sk C- k- B Nawdw, <

department . :
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b

without first considering his case for sbsorption as per the
provisions of the Navodaya Vidyalaya Samiti Recruitment

(Revised) Rules 1993 ,as amended.

- 2. JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the

capplication dis within the jurisdiction of this Hon'ble

Tribunal.

A4 3« LIMITATION ¢

The Applicant further declares that the application is
filed within théAlimitatimn period prescribed under Section

21 of the Administrative Tribunals Act, 198%.

| 4. FACTS OF THE CASE :* =

4.1  That ‘the Applicant iz & citizen of Irdia and ‘is  in.
connection with his work presently residing at Kokrajhar and
as  such, he is entitled to all the rightg, protections = and

privileges guaranteed under the Constitution of India.

4.2 - That the Applicant has by way of this application
raised & Qriavance against the action on the part of the.
authorities  of -the samiti in issuing office order dated
8.8.2061 ﬁeaking to repatriate him to his parent department,
without first considering his case for absorption as per the
provisions of the Recruitment Ruleﬁg 1993, The Applicant has
already appeared in 2 selection held for recruitment for the
post of Prﬁncipal an direct recruitment basis and the re@ult
of which has been withheld pending disposal of an 0A filed -
by him before this Hon'ble Tribunal. Poised thua’the‘iactian
on  the part of the authorities of the samiti in pf§6eeding

to - repatriate the Applicant, without first considering his



£

»

|

Ifield and/or waiting for the disposal of the 0A filed by the

I
\

iApplicant, has adversely effected the interest of the
1Applicant. Left with no other alternative the Applicant has

by way of this application come under the protective  hands

of Your Lordships praying for redressal of his grievances.

i4.3 That the Applicant while working as Senior Teacher  in

&@overnment H.8. 8chool, Roing D4-Dibang Valley, Arunachal

i

?Fradesh applied for appointment as Principal, Jawahar

E:‘i\}a\vc:»da:y;ss ~Vidyalaya on deputation basis and thereafter

3kppeared'in & selection held for the same. On being selected

b
#he Applicant was vide letter dated 28.11.96  offered
:

appointment as Principal in Navodaya Vidyalaya Samiti. on

transfer on deputation basis. The Applicant accepting the
i

&ffer held out to him joined as Principal, JINV, Eokrajhar.
!

|
] A copy of the letter dated 28.11.96 is annexed  as

3 CANnexure-~l,
:

!
i
%.4 That as per the terms and conditions of the appointment
]
ﬁetter issuwed to  the Applicant, his appointment was

e

l

ﬁ further period upto four vyears by giving extensions on

ﬁearly basis. In the year 1998 on completion of the initial
i

i
ﬁpriad of  appointment the Applicant was granted further

e%aeilent works being done by the Applicant he was granted

fprther extension till the end of 2868. The Applicant since

"

tﬁe gdate of his initial appointment in the samiti has been

discharging the responsibilities entrusted to him to  the

!

i
[

i
lfi
1
|

caze for ahgmrpﬁibﬁ under the Recruitment Rules holding  the

;nitially for a period of two years, which was extendale . for:

émtension till the end of 1999. Thereafter in view of the .



| best of his ability and without blemish to any quarter.

“ﬂ 4.5 That in view of the excellent works being done by  the
i[Applicant a proposal was mooted for his permanent absorption
| in the samiti. The Respondent No. 3 in  response. to such
prgpmﬁal, vide his letter dated 4.8.2668 intimated the
" Chairman, JNV, Kokrajhar, that as there was no provisions
tfor  absorption  in the samiti it would not be feasible to -
Eabsorb the Applicant permanently. It was 3150 observed that -
ithé Applicant may apply for the Principal as and when the = -

isame is advertised for appointment on direct recruitment
i

Lbaais.

Copy of the letter dated 4.B.2008¢ is annexed as

4.6  That the Applicant states that the . samiti vide an
jadvertisement which appeared in the issue dated 11-17th,
ijvember, 20 of the "Employment News" invited application
Hfor' filling up of the post of Principals ‘on  direct
jrecruitment' basis for the Navodaya Vidyalaya's -spread all
-}over the country. The Applicant in pursuance to the said:
hadvertiﬁem@nt applied for the said post thraégh prmpe$A

WChannel and the application of the Applicant was forwarded

ﬁMy the competent authority to the Respondent No. 2 Samiti.

, A copy of the said advertisement " is  annexed’ as

[ELL IR AR NA R LI

l

|
=“@.7 ‘That even after lapse of considerable time, -when: no
kall letters was issued to the Bpplicant for appearing  in -

Phevlaelection ‘scheduled - in pursuance  to' the Annexure-~3.



i Applicant with the Samiti, with the Respondent No. 6.

advertisement, - the Applicant approached this Han’blev-
Tribunal by way of an application being 0A No.946/2861 making
& grievance agaihsh the arhitrary'gnd illegal action an the
part of the authorities in not aliawing him to appear ifh the
said interview and thereby denying him an opportunity for
being appointed as Prinﬁipal on regular basis in the Samiti.
This Hon’'ble Tribunal upon hearing the parties was  pleased

vide its order dated 7.3.268631 to admit the applicatiém»-mith

& further direction to the Respondents to- allow the

Applicant to appear in the interview for reéruitment for the

post of Principal Navodaya Vidyalaya.

A copy of the order dated 7.3.2080  is annexed - as.

Annexure—4.,

4,8 Thét the Applicant states that as per direction of this

Hon'ble Tribunal he appeared in  the selection held in
pursuance to the Annexure-3 advertisement and tb the best of

his knowledge he has being selected thereim. The results of

- the said selection, as far as it concerns the Applicant, has

been withheld as per directions passed by this Hon'ble
Tribunal. The said 0A preferred by the Applicant is pending -

disposal before this Mon'ble Tribunal.

4.9 ° That the Applicant states that when the period - of

extension of ‘his deputation was about to come to an end, he

was directed by the authorities to continue for another yaar
i.e. for the fifth year. In this connection the Respondent
No. 4 vide his letter dated 9.11.2008¢ took up the matter of

further extension of the period of deputation of the

» In the



said letter it was inter-alia stated that the Samiti was

ﬂfacing hardships in getting suitable candidates for the post:
Qof Principal and as the Applicant was daimg good  work

throughout, his leaving the school would be detrimental to

the interest of the students as well as the Samiti. It was

Halso stated that if during the period Applicant was not
jabsorbed  in the samiti she would be repatriated. The said
fletter was followed by letter dated 13.12.26080 wherein also.

lthe Respondent No. & was requested to allow the Applicant- to

continue with the Samiti till the end of December, 2@#1,

i Copies of the letters dated 9.11.72008 and 13,12, 2800

are annexed 2s Annexure-% & & respectively.

oy

4.18 That the Applicant states that the Respondent No, 2
| :
&

famiti has formulated Rules for regulating the method of
ﬁecruitment to the Posts in Navodaya Vidyalaya Samiti. The
|

Baid Rules are called the "Navodaya Vidyalaya Samiti

@ecruitment (Revised) Rules, 1995." As per the pravisions of -
I{ .

| »
%he said Rules -any deputationist seeking permanent

émplmyment in  the Samiti will have to apply for direct
I

i . ' - .

recruitment as per the provisions of the said Rules. There
1
|

@aﬁ ne  provision for absorption of the services of 2 -
1

qpputatimnist under the said Rules. It was precisely for

I
this reason that when proposals were mooted for absarption
1

!
of the Applicant’s in  the Samiti permanently, - the

&@tharitiea had expressed their helplessness  in absorbing

tke Applicant.

- A copy of the said Rules of 1993 is  annexed a6

CH Annesure~7.,




i84.11 That the Applicant states that the bar imposed under

I
i
Ml

kh

the fRules excluding absorption of deputationist had

.

prevented the authorities from considering the case of the

v:épﬁlicant-fmr absorption on permanent basis, inspite of the

fact that his services were very much required by the

Samiti. The Bamiti vide notification issued under memo No.

CFuNO. 1-5/95~NVS (Admn. ) dated 21.6.2061 amended Clause 2(iii):

”imf the said Rules and the same at present reads  as follows:

"Persons working on deputation for atleast 92 years on a -
post in  the Samiti may be considered for permanent

absorption.”

A copy of the notification dated 21.6.268¢ is annexed

as Annexure-H,

el

4.12 That the Applicants states that pursuant to issuance of
the Annexure-B8 notification the hurdle existing on the path

of +the authorities towards considering the case of the

-~ Applicant for absorption on permanent basis in  the Samiti

has been removed. As such the case of the Applicant can now
be considered for absorption as per provisions of the
Recruitment Rules. Further pursuant to the issuance of t&e
said Notification a righﬁ has accrued to the Applicant for
having his case considered for absorption on permanent basis

in the Samiti.

4.13 That aslper Clause 2(iii) of the Recruitment Rules as
it stands after amendment, the minimum requisite period for.
consideration of cases of deputationist for permanent

absorption is  two years and the Applicant having by  now

o



completed nearly 5 years of dedicated and sincere gervice in

the Samiti, his caseis required to be considered as per the -

provisions of the Recruitment Rules , for absorption on

permanent basis.

4,14 That the Applicant states that he was shocked  and

surprised to come across an office order dated  8.8.2401

issued by the Respondent No. 3, repatriating the SeErvices

of the Applicant to his parent department purportedly  -on

administrative ground as per request made by the Respondent

No. 6. The said office order has been issued without first
considering the case of the Applicant for absorption on
permanent basis in the Samiti and/or without waiting for the

outcome of the application being OA No. 967201 pending

‘disposal befare this Hon'ble Tribunal.

A copy of the office order dated 8.8.2001 is annexed

]

4.15 - That the Applicant states that in the interview held
in  pursuance to the Annexure-3 advertisement, he had
successfully  answered the question posed to him by the
members of the board and this coupled with his educational
gqualification and experience he is confident that his case
has been recommended for appointment as Principal in  the
Samiti. Further the Applicant has valid reasons to believe
that the application being 0A No. 9&/2088 would he decided-
in his favour by this Hon'ble Tribumal. Poised thug the
impugned order dated 8.8.2681, if implemented wenald

frustrate the claim of the Applicant for appointment  as

Principal on regular basis in the Samiti . The impugned



arder has been issued contrary to the promises held out by
the Respondents and the same is with the view to render the
application being 0/ Ne.926/26881 filed by the Applicant

infructuous.

4.16 That in addition to his right of being appointed on

regular basis  in  the Samiti as per the results of the
interview held in pursuance to the Annexure~3 advertisement,
the Applicant’'s case is also required to the considered for
absorption on permanent basis as per the provisions of
Clause 2(iii) of the said Rules. The issuance of the
impugned order dated 8.8.2001 without first considering the
case of the Applicant for absorption on péermanent basis has
the effect of depriving the Applicant of his rights under
the provisions of the said Rules for appointment . on

permanent basis. The impugned order has been issued only

with a view to frustrate the claim of the Applicant for

consideration of his case as per the provisions of the said

Hules,

4.17 That the Applicant submits that as and when the
guestion af extension of his deputation arose the
authorities of the Samiti had projected him as zn able and
efficient official and had stated his services to be
indispensable, but when the question of absorption of his

gervices in the Samiti arose, the same authorities ignoring

- the said stand taken by them, have proceeded to issue orders

repatriating the services of the Applicant to his parent

department without even affording an opportunity to the .

Applicant for having his case considered for absorption of
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his services in the Samiti. The authorities of the Samiti

cannot  be allowed to approbate and reprobate in  the same

breath.

4.18 That it is the cardinal principles of  service
jurisprudence that when the Rules agoverning the services of
the employees concerned proavide for cogsideration aof case of
deputationist for appointment on permanent basis, before
repatriating the deputationist concerned his case must
necessarily be considered for “absmrptian. As  such the
Applicant who possesses all the required qualifications for
appointment .as Principal in the Samiti must necessarily - he
considered as per provisions of the Rules for absorption in
the Samiti on permanent basis before issuing orders

repatriating him to his parent department.

4.19 That the impugned order dated 8.8.2061 has been stated
to have issued as per the request made by the Respondent No.
6 vide his letter dated 17.7.2¢¢1. The Applicant on receipt
of the impugned order dated 8.8.2081 contacted the Education
Department,'ArQnachal Pradesh and enquired as to the reason
necessiating issuance of the letter dated 17.7.2681 and  he
cwas given to understand that as the Samiti had not taken any
v decision regarding ghsorption of' the services of the
Applicant, the Respmndent No. & was facing problem in
filling wup the vacancy caused by the Applicant going on
Cdeputation to the Samiti. The Applicant was further given to
’jundergtand that in the event he is absorbed in  the Samiti
- the Government of Arurachsal pradesh would have no objection
o the same and their anxiety is coﬁfined only to a speedy

cdecision in  the matter. It has zlso been gathered by the



i

\0

.«11.«.

Applicant that in  the said letter dated 17.7.2081 the
Respondent No. 6 had requested for repatriation of the
Applicant only in  the event he is not absorbed in the

Gamiti.

4.26 That the Respondents having utlised the services of the
Applicant for more than 4 yesrs they cannot deprive him of -
an  opportunity of being appointed as Principal on regular
basis. The Respondents who are model employees ought not to
have adopted such a rigid attitude against a2 person who
according to their own version had discharged his duties to
the satisfaction of one and all. The Respondents cannot be

allowed to reprobate and approbate at the same time.

4.21 That in view of the facts and circumstances stated
above it is & fit case wherein Your Lordships would be
pleased to interfere and be pleased to set aside the

impugned order dated 8.8.2001 and direct the Respondents to

v consider  the case of the Applicant for absorption in  the

Samiti as per the provisions of the said Rules.

4.22 That the Applicant states that it is a fit case wherein
Your Lordships would be pleased to pass an interim order as

has been prayed for, failing which the Applicant stands to

face irreparable loss and injury.

4.23 That the Applicant states that in  the event this

Hon'ble Tribumal is pleased to pass an interim direction as

+ has  been prayed for the balance of convenience of would be

maintained in favour of the Applicant, inasmuch as  the



k2

Ampugned arder dated 8.8.2001 is yet tm be given effect to
and  the Applicant is continuing as the Principal, NV§,
Eokrajhar. The mandatory audit as directed to be conducted
in the impugned order dated 8.8.2881 is vet to be conducted
and the Applicant would be relezsed only after completion of

the said mandatory audit.

4.24 That-this application has been filed bonafide and to

gsecure the ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS s

9.1 For that the action on the part of the suthorities of
the Bamiti in dissuing the Annexure—-% order dated 8.8.2881 is

per-se illegal, arbitrary and discriminataory.

D9.2 For that it being the case of the'  authorities
throughowt = that the Applicant could not be absorbed in  the
Samiti inspite of the excellent works being done by him due
to  the bar imposed by the Recruitment Rules, the Rules
having been - amended and  provision made - therein for: -
abzorption of- the services of the deputationist, the
impugned order could not have been . issued without first

considering the case of the Applicant for absorption.

3.3 For that the Bovernment of Arunachal Pradesh having all
along been asking the authorities of the Samiti to  take a
decision  as regards absorption of the Applicant  and to
repatriate him only in the event his services are not
absorbed in the Samiti, the authorities of the Samiti onaght:
not to have acted on the request made by the Respondent No,

& on piecemeal basis without considering the case of the



- 1% -

Applicant for absorption in the Samiti permanently.

5.4 For -that consideration of the case for absorption of
deputationist completing two years service in  the Samiti
having been provided for under the Service Rules, the case
of the Applicant who has by now completed nearly 5 years of
gervice in the Bamiti ought to have been considered for

absorption in the Samiti on permanent basis.

5.5 For that the Respondent No. & having all along stated
that the Government of Arumachal pradesh would raise no
objection in the event the Applicant is absorbed  on
permanent basis, the action on the part of the authorities
of the Samiti in issuing the Annexure-9 order dated 8.8.2881
is illegal, %rbitrary and discriminatory and the same is

liable to be set aside and guashed.

3.6 Foar that the Applicant who possesses all the requisite
gualifications for appointment as Principal on regular basis
ought to have been given an opportunity for appointment as
Principal on regular basis and the action on the part of the
authorities in denying the same has violated the provisions
of Article 14 and 16 of the Constitution of India, in

addition to violating the principles of natural justice.

3.7 For that in any view of the matter the impugned order
dated B.B.20081 is not sustainable and the same is liable +to

he set aside and gquashed.

The Applicant craves leave of this Hon‘ble Tribumal to
advance additional grounds at the time of hearing of the

CRBE .
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- 6. DETAILS OF REMEDIES EXHAUSTED :

The Applicant declares that he has no other alternative

and efficacimus remedy except by way of filing this

application.

m—m—%

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY. OTHER

- COURT :

The Applicant further declares that no other

application, writ petition or suit in respect of the subject

matter of the instant application is filed before any other

Court, Authority or any other Bench of the Hon'ble Tribunal

nor  any such application, writ petition or suit is

befare any of them.

B o SO A—L L L N A B N

- 8. RELIEFS SOUGHT FOR &

Under the facts and circumstances stated above, the

Applicant prays that this application be admitted, records

be called for and notice be issued to the Respondents to

show cause as to why the reliefs sought for in  this

application should not be granted and upon hearing the

parties and on perusal of the records, be pleased to grant

the following reliefs @

8.1 To s=et aside and quash the impugned Annexure~9 order

dated 8.8.26431

8.2 To direct the authorities of the Respondent No. 2 Samiti

to take action towards permanent gbsorption of the Applicant

pending -
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-
\ L%in the  Samiti with retrospective effect and with all
-
ylconaequential henefits.
\ i;\
P
| 18.3 Cost of the application.
l! .
-
18.4 Any other relief/reliefs that the Applicant is ' entitled
| |
1to in the facts and circumstances of the case.
n
b
“ #7. INTERIM -ORDER. PRAYED FOR
t W
.
I lUnder - the facts and circumstances of the ~ case, - the-
(-
l ?pplicamt prays that Your Lordships would be pleased: to stay
‘r
l ‘&h@ effect and operation of the Annexure~9 order dated
-
-
L %uau“ﬁﬁl with a further direction to allow the Applicant to
\
b
! éuntinue as the Principal, JNV, Kokrajhar and/or be pleased
L
| ‘;
to pass such further order/order as Your Lordships may deem
-
v
@ ﬁit and proper.-
-
! i,‘
L
o
ilﬁ?’. aué-;.'uun:
ﬁ ﬁ '
% The application is filed through Advecate.
|]
b
»1%.*PﬂRTICULAREvﬂﬁ”THE;I;P.Ql’r“'Vﬁ’*'
P
i) I.P.O. No. ¢ ¥G 548543
i Date ot -G - AoD)
iili) Payable at : Guwahati.
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VERIFICATION

I, Bhri C.E.P. Naidu,: aged about 48 years, son of Shri

LoBuE. Naidu,. the Applicant, do hereby solemnly affirm and

Qerify o that the statements made -~ in - paragraphs.

.Hn5,4',’/‘f0//"";4"5/‘/'5’/‘l’9; G N1Io4r2y and (hiy are true to my- knowledge

&  those made in paragraphﬁs““f:[f:},,A/;IO/L/‘//BPE-‘ true’ to my-

dinformation derived from records and the rests are my humble

“Bubmissions before the MHon'ble Tribunmal.

And 1 sign this verification on this the |¥ th day of

L}
CAugust 2091 .

Shphose
| (ck-P. Vacider )



resy

.
'urf"m'-}o

o

A RN MM, it 4

o m wee—ay oy ¢ et = - .

*.P‘Dhﬁﬂ'. J-. YRR yu W a e

drag Taamag wiafi

4
<o mma Aonexone - L

e b o ———— N

RPN

(AN Attonomous Orgenisption ot Minikay i
thunen Regource Devaloprant
Dopuitment of Egucetton)

o

~FaNQ. PRIN/AFFT/DEN 96/NVS(PERS,)

, ) O‘ ‘: « ) .

§ b '.""ﬂ“[ wreiteft, At faweilo110040 A3, KAILASH GOLONY, NCW DELHI-110048

) - R

; AR fawiw N
No. Dated )

November 28,1996

jTo'

The Dyr DArector,of Public Instrucations
Dibang Valiey Distriat, Aning,
Camp-Roing, Agunachal Pradesh.

ngj-ct 1 Offer of appuintment to the poct of Principal in
: Navodaya Vidyalaya Samiti on transtaer on deputation
hasis.

Sir,

1 a2 directed to inform you that on the hanis of the recons
mﬁndutioné of the SGejection Commitlee.
My . ARP%_ GeKe Purushotsma Naidu, Senior Yoachex, 90VEsHy S, Bohool, [

- P o R A ¢ i~

wé your organisallun hes bech seleclod for appointmoent Lo the
poast of Prancipal an Navodazéa yxdyaluya Gamith, cnn Yransfer on
tgeputation batiw it ascalw of pay of e SODG-100~T3L0A- 12854001,

The appwlntmernt will be on transfer on deputation basis for
a purind of two vears irr the firel instance. M /She will alwo be
entitled to dréw dearness and wther allowances at the raten
admissible subrect to the conditione laid down 10 Lhe Rulud enidd
Orders governing tho arart of such allowances in force as amended
$rom  time Lo tame. The general torms and canditions nf  deputas
tiom on foreign service are erclosad.

The other termns and conditions uf the appointment will b a%
folliowst - .

) The appointment will be on purely on transfer on deputation
basis ~initially fur @ por Lot OF "tWwo YRArs, prtengable” "Uptd
- four years by Givaing extension on ywe v hanis &t a tame, iR
consultation wielh his/her parent Grganisation. HOuever. T
geputation peried wav e curtailed or mitended at o the Hig—
craatron  0f Lhe Gampetant Autiy Sty walhout  awsbionty ANy
reason  or notice. NO parnenent ensorption iy guirantord L0
the  wncushent Wi Jolns o trangfer on deputeation DALl
Thoee who desirre perunanant recruitment  in Navordaya Vidya-

laya Samita should apply fur direct reacrurtment as and  whan
the vacancles ore naver bimed by HVS. Further, 1t v rlari—-
“fied that the date of 1ssue uf Lthe letter nf  epporrtment
amd  the date of icinane 'he Bamity on deputatlore will not

VA Roinq D4-~-Dibang Valley, Ar,Pradean,

o Qram . 'NAV:"AM"
NAVOUAYA VIDYALAYA SAMITI ‘!

* ’ Y- - OWERY

tn

e e
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) condition that
himsher  dlen  will be kept by Bis/her  parent  organisation
tmr the period of desutatior/extended deputation on  the

!
A0 The  appoantment  will be aubiest e bhw ‘
471 AN hald’by Woan/ reer:

An the organisuation where he/she is : '
prowent)y  working  and he/she  will be Lakin  batk on or

1
o
befare the expirv of daputation or extended period of g l
P tation. '
' |
\
r

Lid)

T

Fay while on deputation will Lo gaverned in aocordance Wwith
: the wnstructions contained in the Minastry of Finance 0O.M.
é : WNo. 1024 E1iii/6l dated 4th May, 1961 as amended from time
' . to time.

| |
} 1v)  Hesohe will have the option to draw has/here qrade pay AR RRT:Y {
, |
i
i

h i deputatien duty allovance in arcordance with the prevailing
i FUlme O to have Lhe oay Fines in whe scale of pay of AALT
, post in ihe Semits subiect to Lhe wstructions/restractions
' cer owdred an the Department ot Ferscrnel and Tralrning
' : Q.M Mo a0/ Be-Eath  (pav-La)deted  @5%.10.1984 and Department .
' 0t rFersonnel. and  Administrative FReforms D.M.No.L/4,.84- %
. Eatl.ipay=i1) detod 26,12.19494, The pptrion will heve to be ‘ '
erercised within ane month fram trhe date af jeiming.  Uption
once exercised will be final.

‘ . e C . o
| 0 v) Hesehe will bave Lo submit the LPGC and Rel.eving Orders in
. ariginal from his/her parent ouresnisation in the prescribed
. . CLe e proforna Lo this efiect. (Proforma 16 enclosed).

r eyt

P S S L B

vi) 14 any declaration given or anformation furnished by himn/her

v . prrsver b Lo +talae or §14 he/ubhe ie found Lo have wildiilly

! auwpreansd  any material/informatoon nr H1IB/HER SERVICES ARE

o NUT FOUND SATIBFACTORY or otherwine during his/her tendse on '

' | deputation im the Samati, hag/her services are lLiable Lo oF .
repatriated to nis/ber parent arganisation without aszigning N
any reason/ground or notice.

vii) Other conditiens of service will be governed by ralevant A

Rules and Urdera in force in the Samitza as amended from time .
to timw. . o Y

viii) Thouagh the present posting will be as under, but subject to

myraencies  of wark, HE/SHE 18 LIOKLE TO BE POSTED  ANYWHERE E
[N INDIA, during the period Gi deputation in the Gamitn. |
. {

e o g j

MAME (OF THE VIDYGLATA : ARanchaldhana t{
DISTRICT ¢ :
Kokrajhar |

STATE!  pamam

b S b e s o



aceordinygly
he /she 19 willion Lo acceot th.e of for

$rom

VIBILANGCE CASE 16 FENDING/CONTEMPLATED AGAINST HIM/HER, with
dirwction Lo report Lo tic Depuaty Director,
Bamitys Regronal Office At

31.12.96 @b fFrancaipal an
bamin,

gnclovures 1

I o R S

-~ [9-

It is requested that the concernee afficaal may be  anformed

afitd 1N Cate the abnve conditlicns are acceptable  andg

y hr/she mav be  religved
Fis/her guties smnediatels  SURJECT TO THE CONDITION THAT NO
the
Navodaya Vidyalavay
the addrese glven  below  jotest by
the Samitas on Lrunsfer  on capitatson

The Dy. Director,

Navodaya Yidyalaya Samity,
Reoional office,

Upper Lachhumierae,
Shillong=793 001 (Meghalaya)

Telt 0364=227836,227609

Yaurs fajithtully,

”#,”’,;/“ s

-

—

CAMURAG BHATNAGAR)
DIRECTUR

Relieving Qrder Froforma
Tarms & uenditionos 6f deputation

tos~

Mg /trs,, . CeKe Burushotama Naidu, Senior Teacher, Govt,
ﬁ.a.Sbhool. Roing D4=Dibang Valley, Ar, P.

o Shilleong

The Dy. Director, WV'S, Regional Office —
The atove named Q+ficer may please be xllowed to join  the
duties subject to verification of relieving order and other
related docunents.  On his/Zher 1010, the JOINING REPORT,
LPC and the RELIEVING ORDER(AS PRESCRIBED By THE S8AMITI), IN

‘ORIGINAL, mav be forwarded to the Samaiti at an early date.

Tt Dsgtieﬁéagagzutralo Y Chadirman, VML, Distt. KORrujhﬁr

State

3
Ll

———ar

!

1hn Pr;nrkbrwrli;jnr;mamu Frincipal, “x‘é%%?“‘ Vidyalaya .B,@Qb..ﬁ&dha?“

Dastt, _ROKCajhar —  giaee it PR  F 2 s B |
request to haadaver Lhe charge, tn the newly posted Frincipal
as  per the directions of Deputy Director, Bpgional Qffice,

concernad. ) - [ Z
4 b bnth N

(A. K, Binghal)
. Suction Offlcaer (Estt.)

B



‘ Fax ¢ 6\33/0159
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§( OF EAITE GFUCA)

Q-39, TR T AT, af el 10048
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SIEQHREET

Gram ; HAVSAM'
NAVOOAYA VIDYALAYA SAMITI
(An Autonamous Qrgamsation ol Miniatey of

Human ilesouice Daveiopment
tiepaniment of £ducation)

A-39, KAILASH COLONY, HEW DELHIL110040

] 8468001 (7 Liney)

P Al Nn'a/gé”“VS(?°‘”~) . faeyiag, 4,842000

e

o -

No.

. Datod P
Te
shri J.I.Kathar,IAS

Deputy Cemmissiener,
Kekrajhaxr(Assan),

subs Abserptien/direct recruitment In respect of Shrl CoKoPoNaldu,
principal,JNV,Kekcajhar (Assam) - regarding.

sirc,

This is in reference te yeur letter Ne.DO/31/96/156 dated
28,06,2000 regarding abserptien/direct recruiunent in renpect of
shri C.&P.Naidu.Principal,JW,Kokrajhar(Mamx). It is to infeom
ysu that there is ne previsien ef abserptien in the samici and
hence it may net be feasible te abserb Shri Naldu permanontlya
Regarding direct recruitment, Shri Naidu may apply as and wiro 5
the pest ef Principal wn direct recruitment is advertised,

Thanking yeu,
Youras faithfully,

(Vo KoSHARMAY
DEPUTY DIRECTOR(PERS.)

-
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. . & DAITOrawiaM WHCTHISUAN EIA)  #1EASI AVTAGH ATTLSTRD COMES OF THE TOLLOWORE DOCIRRLNTS ) b o
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o GU/MATL SUUCH 354 ; U IAHATI
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; . PROER SHERT
. Gyt APPLISATICN 10 YU or 200
i .
b .
o Applicant (s) QK.P W oA duna
;! Respondent(s) k).vu "~ Qo
| . ;
‘ Advocate for Applicant(s) Q;,,K.\W\de\ < S}p\,'h:w\a L LAY SO
, E .
t
-y : Advocate for Resnondert (1) CC“.\H ) b 4,&[’\'\' [RAN
: C M e e e e e e s e e o e o e e 04 oy ae bt o e e s . . e o
i Notes of the Regicury ' pure |Ordrr Of the Toisunal ST
L T d o e e
: 1 743201 i Pregentt Hon'ble Mr.Justics
! . : y DeNeChoudthury, Vice-Chalrman
! : Heard learned counsel fox the
: i 'l prties,
i dppllcacion L& admitted, Call
! ﬁyf~(1’ ; !ﬂcr-rcuordm. Issue notfioe on the
s N ‘
S , ! | Tespopdents &8 Lo why the. interim
al$ )'. K » L.
' ; 2 Jr % | prder ‘razie prayed for sill not ba
g ! \,‘é ‘ . p granted, Returnable ky 4 weaskae
‘ ; ool i _
b J k)g: ‘Hre8,%arnma learned counsel Bocopts
_ BN ,)r'/ | notice on behalf of respondant
i > wop 7 A :
| SRS Sl Y4, :No.m 2 to 5. Raturnable by 4 wseks
?: EARY . 'In the meanwhile, the respondents
;' l "are dlrected to allow the appli~
E | | cant to appear i{n the interview
jl' ; cwhidch iz to be held from 12,3.2001
i
' ! wREdg,y -
! ' | on ! . whall
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'i The upplimnt}lba al)ovmd Lo
lappear in the interview for recrull
I aant for the Post of Prinocipml

. Navedaya Vidyalaya (8pecial reorus
'lm-fmt drive for 8T/3C/0BC) in purm=
| ewancs to the advertiseuent in
!Em;ﬂ.oymant Negg dated 1lel? Hovoms
| bax 2000 without préajudico to his
! al s dm g, A NE-ORERTa.. i@ b hborsd A
D eppang- s e - Laketedeu but the
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The Director of School nLducation
Government of Arunachal Pradesli,
Naharlagun, Lrunachal Pradosh.

/ \\,\V\( KON

T
Gram ;
NAVOODAYA VIDYALAYA SAMITI

(An Autenomous Organismton of Minishy of
Human Resource Development

Dopartmont of Education)

fasim Q

Dated ™

of shri C.KReP.lladdu,Principal ,JilV,iokrajhar, s anie

. \;)

B !' Q,b\

‘g’
'NAVSAM'.

A-33, KAILASH COLONY, NEW DELH(-110048

«11.2000

e T RS VA SU——

subt Reguest for further exteansion of deputation period in respect

Kindly refer to this office letter of even numbey tatid 3ed.Z000
on the subject citud above vide which you were reqguestod e grant ..
extension in regpect of Shri cuor.P.ialduw upte the end of Lacembof, !
2000.

Since the hardships bedny faced by the taniti for getting

Yo Wpy kindly appreclate our difficulty and yrent extonsion
for thoe f£ifin year before that if he is
time, e sy b ropabtriated def ;Lnluriy.

COp/y Lo

1, beputy Liroetor,
o)h:.i Lui\ﬂp,

who are apuearing in

W\e e

Syete

Il
Haasail, Privedpal ,Jiiv cl.ru,jhm » RGLSLMa

VIS e

avsorboed by that i

puiltable canuddates for the post of Principals have nirnady been
explained in the gadd letter, you are turthor reguested to ygrant
extension to Shrd laldu upto December, 2001 l.0, for the £ifth

yvear as Shri Noddu iso dodng goo WOk t:hmm hout aoun
sc:nool witlout vriucimxl “in S honthi ol locwnm*r
is not granted, will have a definite set bock to those stuwdents
Gourd Exams in particular,.

Joovise Lho
AL oxtension

Youry Ladthiudlyy

oo
. ¢
Lo e e

(Vo lieatlsittiny
DEPUIY D LEECIOR({PEL)

Josnglonal UL len,shillong.

~ v
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Fax : 6460159

. %Eﬁf:ﬁnq ] 646800 (7 Lines) _ (:j\tj : -
qaay famag wfnky =
i (14T darag faamay waray, fuerr faaga l}'_}% '
- WU gy Htar) %g:,, w@%
Q-39, Bt Ma, 74 et 110048 Wy

Ham NL=8/96=tivis(Peri, )

N.&.w.._.“;ﬁ A ai it i
Yhe Dicnctor of School Educat.ion
Coverimnnt of Arunachal Pracusis,
Haharlagun,
Arunachual Peadngh,

CSubs Request for further extan

slon of daputation
. °£ Shl‘i C.K.l’.N&idu,l”rincipal.JHV.

of

[T

| Armex ope - 5’

i e iy .
Qre fAqyy
Gram : ‘NAVSAM'
NAVOOAYA VIDYALAYA SAMITI
. (An Autonomausg Otganisation of Minlstry of
Hutnan Rosourco Qavelopmant
Departinent of Education)

A-39, KAILASH COLONY, NEW DELHI-110048

figspion »12.2000

Doted \.\/ o ey _.....,......l.

period in respect
Kokxwajhar ,Asgam,

sirc, .
} Thls 4o 4n reference to Samitf's letter of even number dated
! . ' 03,11,2000 regarddny request for further extension or deputation
i perdod 4in Teupect of sShrd C.K.P.Naidu,?rincipal.JHV.Kokxnjhax.
B Atsar £or tho £ifen 70ar dee, Upto the end OF Lecember,2001.
| A6 alreasdy 4int Dagten that Samitl in facing hardship in appointe

ing Principale in the North-rast,
utilize the scrvices of thrd Mailuu
16 desired that your a

Upoort dn teims of extens
ot Of shrd Naicu will WO a long way to stren
e Havodayy Vidyalayas.

1 e e

et Reydon, it ig Recessary o
MPpLo 25,102,200k, Hunee it

ion of Qeputation
gthen the cauuve of

Yours faithfully,

(>
i ¢ G T —

w‘(-\ St

(Vo Kaiiniding

mmmYJuuMnmuwa)
Cojsy tos

le Depury nirecuor.nvs.uo.nhillong.
20 :':‘hrl C.K' F‘“.2'Jaidu.l-’rincipul,JNV,Xo)(
I request to pursue the mattaxr of ex

é&\ m\\(’/@\.
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- %\/\‘ Mnlo

rajhare/nsam ~ with g
tension personally,
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/i NAVODAYA VIDYALAYA SAMITI

MINISTRY OF HUMAN RESOURCKE DEVELOPMENT
(DEPARTMENT OF EDUCATION)

A-39, Kailash Colony, New Delhi - 110048
No.F.2-28/94:NVS(Admn.) . i .Daled: 22nd:June, 1095 f’
| ' ]
‘ NOTIFICATION .

In exercise of tho powers conterred uncer Rule-24 of the Rules of Navodaya Vidyalaya Samili, the
Exocutlve Commiltee of the Samiti heraby makes the lollowing rules in moditication of the rules notified vide
nolification No. F.1-67/89-Admn. dated 7 June. 1591, for regulating the method of

¢

_recruitment to all the posts ‘

in the Navodaya Vidyalaya Sarmiti : ‘ .
1. SHORT TITLE AND COMMENCEMENT L » L ‘
(i) . These rules may be called Navodaya Vidyalaya Samili Recruitment (Revised) Rules, 1995.+ - “

(ii): They shall come into torce on the date of their notification. )

2.  FUTURE MAINTENANCE OF THE SERVICE

(i) Ali persons appointed on direct recruitnent basis in accordance with the Recruitment Rules notilied
earlier vide notificalion No. F.1-67/89-Admn. dated 7ih June, 1991, or under any administrative , X
Instructions existing prior to nolification of the Rules, or on permanent absorplion basis in accordance

with the Parmanent Absoiplion Rules of the Samili, shall continue in the substantive posts held by
them. ' :

() Allthe appointments in tha Samiti atter the nolification of these Rules shall be made enly in accordance
*{  with the provisions of these Rules. Appoiniments 1o existing posts nol coverad by these Rules shall
continue lo be in accordance with the Recruilment Rules notitied on 7th June, 1991 mentioned abova,

(ili) Parsons who have joined on deputation 1o various posts in the Samiti one year before the dato of

© * notification of thazo Rules, shall ba given ona upportunity of congideration for permanent abserption
in thair respacliva post after notitication of these Rulas, agains! direct recruitmant vacsngios unlout
olharwiga specihiod in the Bchodule hereta. Such of the deputalionisls who ara not [eeemmended
tor absorplion snal centinue wi thy same capicily B cCompiaLon of INOIT aRWALION pariod 6ULIBC 1D »
administrative axigancias  Tharealiar any caputationiol seaking porimanent ampioyment in tha Samiy <,,

Will have to apply _lo'r”qnieg__t‘gg:ruilhwnl as per prescribed rules.

et m e Sk o g — —

N \

. (iv) All teaching stall other than Principals. and Vice-Principals and PGTs and all non-teaching staff upto
and including Oftice Superintendents working in Navodaya Vidyalayas in a region, shall be borne on
the concernad Regional Cadre. The seniority of Post Graduate Teachers, which is a feeder post for
promotion lo Vice-Principal, would be maintained on all-india basis.

o b evnmtne
s ot s 1 e e A
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/ (v) All Group A" and '8’ employees of the Samuli including Principals and ‘/ico-Principals, will be borme
¥ on respective ali-india Cadres. The seniority of employees borne on Ragicnal Cadre will be malntained
o at lhe Regional basis. Notwithslanding anything contained herein any class or category of posis and

incumbents thergof, may be placed in the Regionai Cacie or AH India Ladre as the case may be,
by genaral of special orders of Directory, NVS,

A
. i .
3. NUMBER QF POSTS, CLASSIFICATION AND SCALES OF PAY . - : '
v :
The number of posls, their classitication and the scales of pity auached theroto shall be as spocifiod in
columns 2 10 4 of the Scheume annexed 10 s noltification,
NOTE :

Teachers are emxued for sanior scale and selection grade in accordance with Gowvt, of India
erdare daved R0th Bapl, 1087 as amended from timae 1 time,

4, METHOD OF RECRUITMENT, AGE-LIMIT AND OTHER QUALIFICATIONS

()  The method of recruitment, age-fimit, qualitications and other matters relating 1o the sanu posts shall
be as spacitied in columns 5 1o 11 of the said Schedule.

NOTE :

«n columns 7 and 11 of the Schedule. wherever. rggular service in a specitic scale of pay is
mentioned as part of qualificationvexperience for the post, the allowances atlached to that b
scale shall be comparable or squivalent lo thal prescribed by the GOl : o

- (i) For promotion to the various posts under the Samili, the composition of the departmental promolion | . .
commillees for ditlerent categories of posts will be as given in Appendix-1A 1o the Schedule...

' The composition of seleclion commatees for appointments Lo vanou calegories of posts under the Samiti.
will be as given in Appendux 1B 1o the Schedule. s '
(ii) The scheme of the Navodaya Vsdya&ayas provides {or admission of girls ta the extent of atleas! ona-

third of the students in each Vidyalaya. In order 1o effeciively manage the residential and custodial

requireaments of girl students, the Direclor of the Samiti inay decide during each seleclion to enlarge

the zone of considaration by uplo 50 % for female candidates in ordor 1o facililate recruitment of-

mote lamale candidales for direct recruiment in respect  of all tgaching posts in the Vidyatayas,
(Iv) In order lo encourage mote femalo candidates 1o apply tor leaching jobs in the Samitl, the uppor

, age-imit in case of .lemalé candidates applying for leaching posts in tho Vidyalayas- would be
extendable by 10 years while decidmmg their eligibility.

-

H
- r o ¢
s s S N

| L
} . :

(v) In cases where premotion has been prescribed as a method of recrutinent, the eligibility tist {or] ; I
promotion shail be prepared with reference to the dale ol completion by the officers of the prescribed ’

qualitying service as on 1st October of the Recruitment Ycar in their rospoclive grade/post. The ‘
Recruitment Year for promotions will be the calender year.

-y

(vi) Notwilhstanding anything conlained in these Rules, the Director of the Samili may, in case of urgeni
need, permil appoiniment on short-term conlract against any post included in these Rulas, ona
consolidaled remuneration, provided that the ainount of reinuneration shall not excead the pay plus
dearness allowance admissible at the  nunimum of the pay of the pos!. in such cases tho contract

. period shall not normally exceed one year unless otherwise specified. f.

5. "RISQUALIFICATION

No person -

() Who has anterad ito o conliactod a managa with o parion having o 8pouse vipg, ol

(‘o) having a speuse hiving has anlered o or conttactod mattiagn with any porson, shall o aligible irf»r _ :
. appointment to the sad post. Provided Ihat the Samiti may, it satisfiod that such marriage is i
permissible under the Personnel Law applicable to such person and the other party to tha marriaye,

and there are other grounds for so comng. exempl any porson from the oporation ¢f this Rule.  ~°

“y
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" 6. POWER TO RELAX .

. " When the Execulive Commiltee of the Samits upon a recommend
is of the opinion that it is necessary or axpedient to do 50, il m
relax any of the provisions of these Rules with respact to any

r administralive orders/instructions providing for any rel

: cruitmant Rules issued prior to notificalion of these ravi
. of these Rules, . : i

7. SAVINGS f ’ -

_ r-
alion made by the Director to that effect, 2 .
ay. for reasons 1o be racorded in writing, [ (-~
class or calsgory of posts or parsons, All (-
axation, exemplion elc. of the provisions of Re-

sed Rulgs shail stand superseded atter nolitication,

Nothing in these Rules shall ailect reservations. relaxations in age-limi

and other coicessions required
1o be provided by the Samili lor the Scheduled Casles. Sc

hoduled Tribes, Ex-servicaman and othor

P rrrt— et et e -

P special calegories of persans in accordance with the orders issued by the Government of tndia from lime - ‘
. to lime in this regard. ' )
, 8. INTERPRETATIONS S K
‘ Any question relating to interpretation of thuse Rules shall be decidad by the Director, Navodaya Vidyalaya ;
A Samitl. , ;
} . ! X -
. , e ' . I
N - , (NEERU NANDA)
o |

DIRECTOR

.
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T‘ﬁ?‘&’ ﬁm '\tfﬁlﬁf % - NAVODAYA VIDYALAYA SAMIT!
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q. Human Resource Development

P T W Wﬁ) X S » ; Department of Education)
-39, e TR, ¢ et A-39, KAILASH COLONY, NEW DELHI-110048
% 10048 R e Email ' navodaya@reno2.nic.in
navodaya @nda.vsnl.nat.in
- F NG, 1-5/95-NVS (Ad n.) Websitia: navodaya.nic.in

& , , . -+ 21/06/2001
No. e

Dated

NOTIFICATION

In exercise of the powers conferred under Rule-24 of
the Rules of. the Navodaya Vidyalaya Samiti, the chairman,
NVS, hereby makes the following Rules for regulating and

method

of absorption in Navodaya Vidyalaya Samiti by

modifying the clause-2(iii) of the Rules notified through
Notification No.F.2-29/94~NVS(Admn.) dited 227 June,

1995:

P

A}

S

The notification No.F.2-29/94~-NVR (Admn.), dated
22" June, 1995 alongwith the Revised Recruitment
Rules, 1995, the Clause-2{(iii) may now be read as
under o

“"Persons working on deputaion for atleast 02 years
on a post in the Samiti may be consgidered for *

permanent absorption. ' L///

ey

SAYZ m;ﬂﬂ
(8 PrTiRux) &I/G/w J
Director, NVS
To

1. A1l Regional Officers of the Samiti.
2. All Jawahar Navodaya Vidyalaya.
3. All Officers at NVS HQrs.
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Gram : '‘NAVSAM'
NAVODAYA VIDYALAYA SAMITS

(An Autonomous Organisation of Ministry of
Human Rescurce Development
Department o! Education)

N ] 6468001 (7 Lines)

A-39, KAILASH COLONY, NEW DELHI-110048
Email ¢ navodayawren02.0ic.in
navodaya @nda.vsnl.netin

Website : navoda fa.l}ic.m

A F.No . .ND-8/96 -NVS (Pers. ) -2 01
No. ' f?vug ; :

R aay’

. OFF ICE_ORFER - Dated

W

The services of Shri C.K.P.MNaidu, Principal. Jawanar
Navod aya  Vidy al ayn Knokra) har (A ss am) Are reapatr iated
to his parent department, with immediate effent, on
administrative grounds, as per the request of Directorate
of Schoo! Education, %Govt. of Arunachal Pradesh vide
letter No.f.2/134/Per/8 dated 17th July 2001.

Shri MNaidu is requested to fMandover the complete
charge of the vidyaiaya to the vice-Principal/ Senior
Most FGT, as per the directions of Regional Office
Shiflong. ' .

Me is entitiled for transfer TA etc., a per tho

rutes of the Samiti.
\ e e
NP N “%’(})'W\

! (V.K.SHARJA)
: : DY.DIRECTR (P&HE)
Shri C.K.P. Naidu,
Principal,

Y JN/ Kok ra jhar
A'ss am '

Copy to: :

1) Dy.Director, NS, Regional Office Shilleng -with
a reqiest to conduct a manrdatory audit of the
vidyalaya and to ensure that there are no dues
outstard ing against Shri Nai du. However, dues if
any may clearly be indicated in his LPC, :

2) The Director of School fducztion, Govt. of Arunachal
Pradesh, Nahariagun {(Arunachal Pradesh) ‘{,..

3) The District Mgistrate, WC, Distt. ¥okra jhar
{(Assam).

4) SPA to Director, NS. Hyrs.

o) - |
k‘\ep\c- W&/ | |
%«/\ ) M@Uy\\e/
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